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1. On 20.02.2026 a co-ordinate Bench of this Court after noticing the 

objection of counsel for the respondent challenging the credentials of the 

petitioner, a resident of District Hardoi, in making allegations against an 

officer, who is posted at Farrukhabad, time was granted to the counsel for 

the petitioner.

2. On 10.03.2026 again time was prayed for, which was strongly objected 

by counsel for the respondent, and last opportunity was granted to the 

counsel for the petitioner to make submissions.

3. Today counsel for the petitioner is not present either in first call or in 

the revised call.

4. It appears that the petitioner, based on the objection raised on behalf of 

the respondent, chose not to appear. Consequently, the petition is 

dismissed for non-prosecution.
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